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ORDER DATED 24-8 7- 299 3. :

Applicent,in this original applicatien,under

segtisn 19 ef the aAdministrative Tribunals Act,1%85

declare Chapter-€ ef MANAS as illegal,un.
censtitutisnal and ultra-vires te the Censtitutien ef
Indka, and, as a censequence, the respective orders
@f‘kejecti@n of the represeitatisn eho, shauld be

1
de%lared nenest in the eye of law.He has alse prayed
fmé a dixgctiwﬁ te the Respendents o censider bis cas e
for premetien te the next higher grade under the schene

in [question,

~

2o B im‘ .ng heard Mp,M,K,Nayak,leagned Counsel fer
the App]icant and ME,U, H,Mvhcpatra Learmed aAdditienal
standing Ceunsel, appearing fer the Respondents,we have

peiused the records.

3. ¢n perusal of the recerds,we find that bhe
pmfnts basing en which the present Applicant claims
hi§ grievance, had already Deen answersd negatively by
the plvisien Bench of this Tribunal rendered in ©,A,
Neg,1l55, 268 and 2% ef 189L(sudipta pas and ethers |
ViS. Directer General,csuncil ef scientific and

Industrial Rese2rch and ethers) en 4th day ef May,12°92,

4. Teday,during the sxal ﬂubwi.~~ﬂﬂon@ new

materlials have been placed by the le2rned Counsel

far for making a departure frem the
vi e by this pench in these cases,
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In the sald premises, the issues having been

answered negatively by the pivisien pench of this !

Tribunal

» applying the same principle/ratie,we find

ne merit in this ¢piginal Applicatien;which is

Ve gt accerdi

ngly rejected, by leaving the parties te bear

their own cests, =




